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1. The petitioner has preferred the present petition with the following 

prayers:-

i. Restrain the defendant/respondent for interfering with the 

peaceful possession over the gata no. 4417 and 4418 (new gata 

no. 1698 and 1699) during the pendency of the suit. 

2. It appears from perusal of the record that for the same relief, the 

petitioner has already been filed Original Suit No.16 of 2026 before the 

Court of Civil Judge (Senior Division) Fatehpur which is still pending. 

3. In this view of the matter, the Court is of the opinion that since for the 

same relief, the petitioner has already filed civil suit, no relief could be 

granted to the petitioner. 

4. The writ petition is dismissed.  

February 9, 2026
saqlain
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